GOVERNMENT OF INDIA
MINISTRY OF TRIBAL AFFAIRS
RAJYA SABHA
UNSTARRED QUESTION NO- 141
TO BE ANSWERED ON- 02/02/2022

SPECIAL COURT UNDER SC/ST PREVENTION OF ATROCITIES ACT
141. SHRI MALLIKARJUN KHARGE:
Will the Minister of TRIBAL AFFAIRS be pleased to state:

a. whether a Special Court has been set up to try cases under the SC/ST Prevention of
Atrocities Act, 1989 in all the districts of the country as mandated under Section 14 of the
Act;

b. if so, the details thereof along with the details of States/districts where it has not been
set up, and if not, the reasons therefor ; and

c. the number of cases filed under the Act during the last three years and the pendency
of such cases thereof?

ANSWER

MINISTER OF STATE FOR TRIBAL AFFAIRS
(SHRI BISHWESWAR TUDU)

(a)To (b) : Section 14 of the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
{PoA} Act. 1989 as amended by Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Amendment Act, 2015 specifies that for the purpose of providing for speedy trial, the
State Government shall, with the concurrence of the Chief Justice of the High Court, establish an
Exclusive Special Court for one or more Districts. Further in the Districts where less number of cases
under the Act is recorded, State Government shall with the concurrence of the Chief Justice of the
High Court specify for such Districts, the Court of Session to be a Special Court to try the offences
under the Act.

(c): At the Central level, as per the Government of India (Allocation of Business) Rules, 1961,
responsibility in regard to implementation of the Acts, for Criminal offences against members of the
SCs, STs, including those under the PCR Act, 1955 and the PoA Act,1989;rests with the Ministry of
Home Affairs and the latest data is provided by NCRB,MHA. State/UT-wise cases registered(CR),
cases charge-sheeted(CCS), cases convicted(CON), cases pending trial at the end of the year(CPT),
persons arrested(PAR), persons charge-sheeted(PCS)and persons convicted(PCV) under SC/ST
(Prevention of Atrocities) Act only for Crime/Atrocities against Scheduled Castes (SCs) and
Scheduled Tribes (STs) during 2018-2020 is enclosed at Annexure-I & II respectively.



Annexure referred to in the reply of RAJYA SABHA UNSTARRED QUESTION NO. 141 TO BE ANSWERED ON 0

2.02.2022 regarding “Special Court under SC/ST Prevention of Atrocities Act”
State/UT-wise Cases Registered(CR), Cases Chargesheeted(CCS), Cases Convicted(CON), Cases Pending Trial at the end of the y
ear (CPTEY), Persons Arrested(PAR), Persons Chargesheeted(PCS) and Persons Convicted(PCV) under SC/ST (Prevention of A
trocities) Act only (without IPC) under Crime against Scheduled Castes during 2018-2020

Annexure-1
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) 21| 21 12| 10 20| 19 11112
7|Gujarat 105 88| 1/1436 3l o 1 1 s 011508 4 9 0] 68| 68 0[1568 o 7 0
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Source: crime in India

Note : '+' Combined data of erstwhile D&N Haveli UT and Daman

& Diu UT during 2018 & 2019

*' Data of erstwhile Jammu & Kashmir State including Ladakh

during during 2018 & 2019



Annexure referred to in the reply of RAJYA SABHA UNSTARRED QUESTION NO. 141 TO BE ANSWERED ON 02.02.2

022 regarding “Special Court under SC/ST Prevention of Atrocities Act”

Annexure-II

State/UT-wise Cases Registered(CR), Cases Chargesheeted(CCS), Cases Convicted(CON), Cases Pending Trial at the end of the year (CPTE
Y), Persons Arrested(PAR), Persons Chargesheeted(PCS) and Persons Convicted(PCV) under SC/ST (Prevention of Atrocities) Act only (wit
hout IPC) under Crime against Scheduled Tribes during 2018-2020
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Note : '+' Combined data of erstwhile D&N Haveli UT and Daman &
Diu UT during 2018 & 2019

*' Data of erstwhile Jammu & Kashmir State including Ladakh du
ring during 2018 & 2019

$ Revised data for 2019 has been furnished by Uttar Pradesh State in 2021. Therefore, comparatively there may be difference in
the old published data of Crime/Atrocities against STs in regard of year 2019
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